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 use,  for
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 wish:  to  थ  ।  -  words  supporting  the

 Eyes:  (Authority  for  use  for  therapeutic
 purposes)  Bill,  1980,  which  has  been  in-

 troducedਂ  by  our  hon.  Minister.  of  Health,
 Shri:  Sankaranand.  aif

 Since  the  Bombay  Corneal  Grafting  Act,

 1957,  as  extended  1०  the  Union  Territory
 of  Delhi,  has  been  found  to  be  deficinet
 im  certain  respects,  this  bill  has  been

 brought  forward  exclusively  for  the  Union

 Territory  of  Delhi.  1  am  happy  that  at
 least  after  18  years  of  working  ०  _  this
 defective  and  deficient  Bombay  Act  this

 legislative  attempt  has  been  made  by  the

 Government.  If  this  Bombay  -  has

 been  found  to  be  deficient  in  Delhi,  it

 should  be  equally  so  in  Maharashtra.  ।

 wonder  how  many  mishaps  have  taken

 place  in  Maharashtra  during  the  past  25

 years  when  this  Act  is  in  force  there.  After
 all  the  people  in  Delhi  and  in  Maharash-
 tra  are  the  citizens  of  our  country.  1  re-

 quest  the  hon.  Minister  of  Health  to  ins-

 truct  the  Maharashtra  Government  to

 make  necessary  amendments  to  this  Act,

 on  the  lines  of  Delhi  Bill.  I  would  even
 eo  to  the  extent  of  saying  that  this  Delhi

 Bill  should  replace  the  Act  म  Maharashtra,
 which  is  defective  and  deficient.

 It  has  become  a  common  feature  that

 even  M.B.B.S.  doctors  undertake  eye  ope-
 rations.  Cataract  operations  are  being  con-

 ducted  by  inexperienced  and  novice  Doc-

 tors.  It  need  not  be  said  that  eyes  are

 the  most  sensitive  organs  of  the  human

 body  amd  the  greatest  care  has  to  be  taken

 about  the  treatment  of  the  eyes.  Many  emi-

 nent  medical  men,  both  nationally  and

 internationally,  have  averred  that  India  has

 the  largest  number  of  blind  people  in  the

 world.  Many  State  Governments  have

 taken  up  programmes  for  giving  vision  10

 the  blind.  When  D.M.K.  was  in  power  in

 Tamil  Nadu,  our  Government  held  many

 eye-camps  under  the  charge  ०  फ़/0110-

 renowed  eye-surgeons  like  Dr.  Venkata-

 samy.  Today,  unfortunately,  the  eye-camps
 are  being  held  under  hte  charge  of  iméx-

 perienced  Doctors.  I  request  [०  hon.  Min-

 ister  of  Health  to  issue  strict  directives  that

 eye-camps  should  be  conducted  १  ex-

 perienced  eye-doctors.

 “situation  in.
 Labanon  5८७-

 ie:  (Statt)

 I  would  like  to  another  important:  issue
 In  this  Bill  it  has  been  stated:  that  the-

 person  who  wants  to.  donate.  his.  eyes:  after

 his  déatly  should  give  authorisation.  in  the-

 presencé  of  two  or  more  witnesses—Clause

 3  of  the  Bill—and  at  least  one  among  them.

 should  be  8  near  relaitve  like  spouse,  parent,

 son,  daughter,  brother  or  sister.  It  may

 happen  that  a  person  meets  with  am  acci- -
 dent  and  at  that  time  none  of  his  relative’ .
 is  near  him.Does  it  mean  that  he  cannot

 donate-his  eyes  without  this  kind  of  autho-

 risation?  I  demand  that  Claues  3  of  this  Bill:

 should  be  suitably  amended  as  to  incor-

 porate  that  the  person  wanting  to  donate

 his  eyes  after  his  death  need  give  oral!

 or  written  declaration  to  that  effect.

 15.11  hrs.

 [Mr.  SPEAKER  in  the  Chair]

 This  Bill  is  a  wholesome  legislative  mea-

 sure  which  will  enable  the  Government  to

 have  eye-banks  fer  the  tenefit  of  blinds

 in  the  country.  This  should  not  be  confined

 to  the  Union  of  Territory  alone;  it  should

 be  extended  to  the  whole  country.  ।  com-

 mend  this  Bill  to  the  unanimous  approval
 of  this  House.

 श्री  गि रं धारो  लाल  ब्यास :  (भीलवाड़ा )  :

 अध्यक्ष  महोदय,  यह  जो  नेत्र  चिकित्सीय

 प्रयोजनों  के  लिये  उपयोग  का  प्राधिकार)

 विधेयक  यहां  उपस्थित  किया.  गया  है,

 उसका  में  स्वागत  करता  हूं  ।  इसके  सम्बन्ध

 में  कुछ  सुझाव  मेँ  देना  चाहता  हूं  कि  fers

 स्तान  एक  ऐसा  मुल्क  है.  जहां  पर  दुनियां

 के  मुल्कों के  मुकाबले  सब  से
 ज्यादा  प्रन्ध

 लोग  हैं  ।  लोग  अन्धे  किस  प्रकार  होते

 हैं,  इसके  बारे  में  माननीय  सदस्य  ने  जान-

 कारी  दी  है  कि  कुपोषण की  वजह  से  .  .  .  .

 meu  महोदय  :  श्राप  जरा  रुकिये,

 प्रधान  मंत्री  स्टेटमेंट  करेंगी  ।

 15.13  hes.

 STATEMENT  8:  SITUATION  IN

 LEBANON

 DR.  SUBRAMANIAM  SWAMY  (Boat

 bay  North  East):  Will  you  allow  clarifi--

 cation  afterwards?
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 THE  PRIME  MINISTER  (SHRIMATI
 INDIRA  GANDHI):  ।  a०  sot  think  any

 larifications  are  necessary.

 MR.  SPEAKER:  We  are  going  to  have

 a  discussion  also.

 SHRIMATI  INDIRA  GANDHI:  Mr.

 Speaker,  I  rise  to  make  a  statement  about

 a  subject  which  is  stirring  most  of  the

 world,  including  people  within  the  United

 States  of  America,  and  as  we  have  read

 in  the  newspapers,  in  Israel  itself.  The

 last  weeks  have  been  full  of  anguish  for
 us,  ।  should  like  to  tell  the  House  that  on

 Our  part  we  have  taken  every  possible  ini-

 tiative.  1  have  persona!ly  written  to  certain

 heads  of  States  including  President  Reagan,
 ‘Presidnet  Brezhnev,  President  Mitterrand.

 Through  diplomatic  channels  and  otber

 eminent  people  who  have  come  here,  we
 are  pursuing  these  matters.  The  House
 knows  that  the  situation  is  an  extremely

 -tragic  one  and  full  of  danger  for  us,  and

 for  our  friends.  Much  that  we  have  stood

 and  struggled  for  is  threatened

 ।  shall  now  read  the  statement.

 The  unprovoked  Israeli  invasion  of  Leba-
 ‘mon  and  the  brutal  killing  of  thousands  of

 Lebanese  and  Palestinian  civilians  ha’

 aroused  deep  anguish  and  revulsion  म

 the  entire  world  community.  This  Israeli
 action  is  a  flagrant  violation  of  all  canons

 of  international  law  and  behaviour.  16  is

 indicative  of  an  arrogance  which  has  showa

 callous  disregard  for  the  rights  of  ~dther

 nations  and  peoples.

 Since  the  invasion  on  June  6,  the  efforts

 of  the  international  community  to  secure
 the  vacation  of  aggression  have  made  no

 progress,  as  15182]  comtinues  to  defy  coun-

 sels  of  restraint.  It  has  callously  ignored
 the  unanimous  Resolutions  adopted  by  the

 Security  Council  and  the  Resolution  adop-
 ted  by  the  Special  Session  of  the  United

 ‘Nations  General  Assembly.

 The  Israeli  blockade  of  West  Beirut  is

 now  being  further  tightened.  Many  hun-

 dred  thousand  residemts  are  totally  depri-
 ‘ved  of  essential  supplies  of  water,  electri-

 city,  food  and  medical  assistance.  The  en-

 ‘tire  civilian  population  is  being  straved  out.

 The  cease-fire,  such  as  it  is,  is  fragile  and

 “precarious.  Beirut  could  well  be  totally

 “destroyed  and  its  population  annihilated.

 “This  unabashed  use  of  force  is  totally  con-

 -अ  ।  1982  Lebananਂ
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 trary  to  थ  सor  and  tenets  of  imterna-

 tional  behaviour:  Israel’s  cynical  and.  con-

 temptuous  disregard  of  international

 opinion,  its  continuing  aggression  and.  its

 use  of  military  meams  to  seek  political

 objectives  provide  a  very  sad  precedent
 for  the  future.

 At  a  timé  when  there  were  hopes  for

 some  progress  in  the  resolution  of  the

 Palestinian  problem,  Israel  has  chosen  to

 exacerbate  it,  thus  imperilling  the  possibi-
 lities  of  long-term  stability  in  the  sensitive

 and  strategic  West  Asian  region,  Israeli

 attempts  to  wipe  out  the  Palestinian  Move-

 ment  cannot  succeed  im  the  long  run.  A

 popular  movement,  based  on  the  legitimate

 aspirations  of  the  Palestinian  people,  can-

 not  be  put  down  by  the  use  of  arms.  उ  ५०

 tory  is  replete  with  instances  of  the  failure

 of  military  force  to  crush  such  popular
 movements.  Israel  will  be  well  advised  to

 pay  heed  to  the  growing  world-wide  vocal

 concern,  including  the  voices  of  thousands

 of  its  own  people  who  have  demonstrated

 against  this  invasion  of  Lebanon.

 On  behalf  of  my  Government,  I  should

 like  to  call  upon  nations  who  are  in  a

 position  to  influence  1518€1  to  take  imme-

 diate  steps  to  lift  the  siege  of  West  Beirut

 and  withdraw  its  troops  to  its  own  ter-

 ritory.  After  this  immediate  objetcive  is

 achieved,  negotiations  must  begin  for  a

 just,  comprehensive  and  durable  solution

 which  is  acceptable  to  all  concerned.  Such

 a  solution  must  ensure  the  sovereignty,  पन

 dependence  and  territorial  integrity  of  Le-

 banon  and  the  inalienable  rights  of  the

 Palestinian  people,  including  their  right

 to  an  independent  nation-state.

 MR.  SPEAKER:  Now,  Shri  Vyas.

 SHRI  INDRAJIT  GUPTA:  You  must

 permit  ome  clarification...

 MR.  SPEAKER:  That  is  not  done.

 We  will  have  a  discussion  later.

 PROF.  SATYASADHAN  CHAKRA-

 BORTY  (Calcutta  South):  I  had  demand-

 ed  that  the  consulate  office  in  Bombay

 should  be  closed.

 DR.  SUBRAMANIAM  SWAMY  (Bom-

 bay  North  East):  The  Israeli  consulate

 office  should  be  closed...

 SHRI  INDRAJIT  GUPTA  (Basirhat):

 We  want  a  statement  that  the  Indian  soil
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 should  not.  ४०  permitted  to  be  used  for

 vicious
 propaganda

 against.  ....  ~(Unterrup-
 tions)

 MR.  SPEAKER:  I-have  not-allowed  any-

 body.

 (Interruptions)
 है  है

 MR.  SPEAKER:  They  are  saying  with-

 out  my  permission.  J  am  not  allowing  any-

 body.

 Now,  Shri  Vyas.

 (Interruptions) **

 MR.  SPEAKER:  Not  allowed.  ।  8४6

 mot  allowed  anybody.  Nothing  should  go

 on  record  without  my  permission.

 I  have  asked  Mr.  Vyas  to  continue.

 (Interruptions)  **

 SHRI  ATAL  BIHARI  VAJPAYEE

 (New  Delhi):  The  statement  made  by  the
 ‘Prime  Minister  should  be  discussed.

 MR.  SPEAKER:  We  have  already  de-

 cided  to  have  a  discussion  on  External

 Affairs.

 (Interruptions)
 *

 MR.  SPEAKER:  Not  allowed.  We  are

 going  to  discuss  it.  Nothing  is  to  be  re-

 corded.  Only  511  Girdhari  Lal  Vyas
 holds  the  floor.

 (Interruptions)  *

 15.21  hes.

 EYES  (AUTHORITY  FOR  USE  FOR

 THERAPEUTIC  PURPOSES)  BILL—

 Contd.

 MR.  SPEAKER:  Shrj  Girdhari  Lal

 Vyas  to  continue  his  speech.

 थी  गिरधारो  लाल  व्यास  (भीलवाड़ा )  :

 wera  महोदय,  में  इस  बिल  का  समथेन

 कर  रहा  था  भीर  यह  निवेदन  कर  रहा

 *Not  recorded.

 purposes)  Bill

 मेरा  स्वास्थ्य मंत्री  जी  को.  यह  सुझाव

 है  कि  यह  जो  कानून  श्राप  यहां  के  लिए

 से  है  कि  हमारे  राजस्थान  में  कभी  श्राप  ने

 सुना  होगा,  कुछ  दिन  पहले  कुछ  ऐसे  भ्र नाड़ी

 लोगों  ने  इस  प्रकार  के  कम्प  लगा  दिए

 से  आंख  वाले  लोगों  को  भी  अन्धा

 ऐसे  लोगों  के  लिए  कोई  कानून  तो  श्राप

 ने  बनाया  नहीं  जिस  के  जरिये  उन  को

 पकड़ा  जा  सके  |  उन  को  प्रब  तक  पकड़ा

 नहीं  और  उन  के  खिलाफ  कोई  कार्यवाही

 नहीं  की  ।  उन
 के

 लिए  जो  जेल  में  जगह

 होनी  चाहिए  थी  उस
 के

 बजाय  राज


